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C E NTR/\ L A 'J:.1 IN ISTR l\ T IV= T!i I 9Ul\1A L, '}, L lAHA PA :> R2 ~·~H , 
AL L AHABAD ------------

Qatei : Allahabad th is the 8th day of Oct . 1906 . 

, CORM.~ : Hon ' h l e Nr . T . L. Verma , Member-J 
Ho n ' b l e ~.1r • S . Da ya 1, M~rn ber-6. 

Or i gi na 1 Apo 1 icat ion No . 1133 of 1994 . ---- -------

Un ion of In:\ i a throunh General f·ia naoe r , 

Northe rn Rail,·•ay , Baroda House , Hev1 De l h i 

Sr . D . F .0 . N .R .Al lahahad ani I .0 . t'l . Headquarter N .Rl y . 

0 l j Station , 

(THrou11h Sri 
'I .T .Road , Kanpur . 

1
. t 

i .... app J.c an • 
G . f .Aqarv•al , Advo ca t e J 

Vs . 

l . Sri Jagroop 5/o . Sr i Vi sesh\na r r /o . 465 , 

G .C • 8 .q-3 ilwa y Co l ony , \JOo ..J 5 S'l cd , Ka npur 

2 . Frescribed Authority under the Payment of 
\/aaes Act , 1936 3t Kanpur . 

3 . s .o : ,\ . Ka npur . 

• ••... Respo ndent s • 

(Through Sri B. N.Sinah , Advoca t e ) . 

0 R J En (Ora l) -----
(By Ho n . Mr . T . 1 . Verma , Member-J) 

This app l ic3t ion ha 5 bee n f ilad for se t ing 

as irle or ier dated 31 . 3 . 1 003 pas sed by t ho Fre ~cr ibed 

Authority un--ler the Payrne nt of '·:aoesAct , 1038 

i rj P • 1'! .Case No • 431 of 1 oqr . 

2 . The Hon 1 b l c Supreme Court in K. F . Gupt a ' s 

ca s2 he s he l d that jur i sd ic t i o n of the Di strict 

Judoe to e ntertain appea l aqainst tho jtld~me nt and 
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order pnssed by the Prescrib~d Authority under the 

Payme nt of 1:,'aqes Act has not been ouste; by a ny 

provision of Administrative Tribunals Act , 1085 . 

3 . 

v• l tho ut 

This apo 1 ica t io~ adm itte ·J lJ has b~ e n f ile:i 

exhaust in9 the a ltarnative r emedy ava ila bl e to 

th e app licant unde r Sect ion 17 of the f?ayment of 

wages Act . 

4 . the matter , this application 

i s pre- mature and not mainta inable before this 

Trihunal . The same is accor:l inoly d i smissed . It wi l l , 

ho•· ev er , _he open t o the app lica nt to file an appe~ l 

before the District Jujne as provide~ in Sect ion 17 of 

the Payme nt of \'aaes Act , l926 .Ther ? ,., ill be no order 

a s to costs . ~ 

llember - A 

r;t/- Oct . 8 , 1996 . 
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